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Cultural Agreement wiUl 
ClechOSlovakh 

2199. Shrl R. S. Pandey: Will the 
Minister of Education be l ~  to 
state: 

(a) whether it is a fact that an 
agreement has been signed between 
Indi" and Czechoslovakia regarding 
the exchange of scientists and artists; 
and 

(b) if so, the main featurn 
thereot? 

The Minister of Cultnral Alralrs In 
the Mlnlslry of Education (Shrl 
HaJarnavis): (a) Yes, Sir. It wal 
signed in 1959. 

(b) A copy of the agreement Is 
attached. [Placed in Librarl/. See No. 
LT-4861!651. 

DomiclIIary Reatrlctlona 

2200. Shrimatl Ramdularl Sinha: 
Will the Minister of Home Aflalrs be 
pleased t.I) state the main recommen-
dations of the !rtudy team on domi-
ciliary restrictions in the matter or ad_ 
mission to the technical and profes-
sional institutions? 

The Depaty Minister In the MInis-
try of Bome Aflablo (Shrl L. N. 
Mlshra): The Study Team in Its Re-
PDrt has recommended that domici-
liary restrictions in the matter of ad-
mission of students tram outside the 
State/Region/Di!rtrict to all types of 
educational and training in,titution.< 
should be abolished throughout the 
country, but the following aJT8nge-
ments might be permitted during the 
transitional period wbere this is Jelt 
to be necessary: 

Admission to engineering degree 
courses should be made- on 
the criterion of merit (except 
in sO far as any reservations 
have been provided under the 
Constitution). In the Initial 
stage,. I.e. for a periOd of 
five years or !'lOt f!le number 
of Beats that may be made 
Dvai1able to .tudent. coming 
from outside may be limited 

to 25 per cent of ~ totaJ 
number of available seats. In 
the regional enginverjng col-
leges, 50 per cent of "eats are 
at present madenvalldble to 
candidates coming from out-
side the State in which the 
college is situated. 

These principles should apply aloo 
to admissions to degree 
eourses in medicine, Ir.:itinll;y, 
however, for a I'criod of 5 
years or so, the number of 
seats to be made avo; .. qble to 
outside candi1ates may be 
limited to 15 per cellt only. 
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Endrin ProJeet 

2202. Shri Manabend.a Shah: Will 
the Minder of Petroleum ~  Cheml-
eaL. be pleased to state: 

(a) whether Endrin Project of Shell 
lnteTn.tional i. being approved by 
Government; and 

(b) if so, the quantum of foreign 
exc.:hunge involved? 

The Minl1ler of state in tbe Mlni.'-
try of Petrolenm and Chen,,,",s (Shri 
Alagesan): Ca) nnd (b). The applica-
tion of Mis Shell Inlernational 
Chemical Corporation Lti" London 
and Vel.o;irol Intel'national Corpora-
tion' CA, Nassau, Bahama. for the 
manufact ure of Endrin in India is rUll 
undc'r ~i i  at the Govern-
ment of India. 
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Rehabllltation of Goan.. 

220 •. Shri Shlnkre: Will the Minis-
ter of lIome Altair. be plea.ed to 
state whether it is a fact that Gov-
ernment have taken a decision to the 
efteet that no .uitable job. are to be 

i l~  to Goans rPturning home 
after g:ving up their jobs in the Portu-
gUC3C African Colonies? 

The Minister of State In the Mlnl.!-
try of lIome AII'air. CSbrl lI.thi): 
N a such decision hus been taken by 
the Government. 

Cod. lor Junior Olllee .. tor attend I ... 
Diplomatic R.ceptiODfl 

2205. Shrl J. B. S. BI.t: Will the 
Minister of Home Aftalrs be pleased 
&tate: 

(_) whether ~  have 
asued any directive requiring the 
junior officers to seek prior permt!l-

sion befo"e attending diplomatic re-
ceptions; and 

(b) if so, the category of officere 
to whom these restrictions apply? 

The Deputy MInister In the Mini .. 
try of Bome Mal.... (Shrl L. N, 
Mlshra): (a) and (b). Government 
have felt it necessary to regulate the 




